L | :CEN«FW DM INISTRAT IVE TRIBUNAL

- {f A BANGALORE BENCH '

\I Li ' - . '

e |

i - Second Floor -

‘ - Commercial - Complex,
C , Indlranagar

T . | : BANGALCRE- 560 0s.

- APPLICATION NO: 127b of 1994

L APPLICANTS 5 Smi. S. \/Ua\/do\ks}\m;)

| RESPNDENTS:~ Estafe Mamager 3800 ‘iom\,s)uj, ,Bangador-gg

| ! |

1 _ Te

i , -® QSKL,‘ié 3<QWQLJVZ/

L A cols, No- 45, Upshaing
. © Old Madwes Rood .

| P)’ou\ﬁ oore 560008

'l. ;§;n N-<. géuﬁbrbam¢7

Certrant, G vt Counsel,
g:f:%x\ C;?xf Bidg BW?W“ 1

: _ 1
i

!
I
[

Fo:lwardlng ~f Gopias - of the Order= passed by the

Central Administrative Tribunal Bangal~r~
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SHRT T.V. nmmm ees  FEMBER (A)

Smt.‘s Vi jayalakshmi,
W/o. Sri R, Lekshminarayana
LoC H LROE (Redar '0',),

R/o

ORDO Township,

-~ S4r C.V.Raman Nagar Post ,

Banﬁglore ‘560 093, eeo  Applicant

: ? (By Aduocata Shri C, Krishna)
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Estate Manager,

DRDO| Township,

Sir C.V Raman Nagar Post,
Bangalore 560 093, eee Respondent
(By Advocate Shri M.S. Padmarajaiah,

Sr. Central Govt. Standing Counsel)

, ORDER
Shri' Justice P.K.Athamgnndgr,'yice Chairmans

Lesrned Senior Standing Counssl files -a statemsnt of

objections and thereeftar we have heard both eides.
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It becomss clear to us the action to eject the applicant
fromgthe accommodation. shared with Shri T.R.J. Pai, who was the

applécant in 0.A.No,.936/93 appeares to be totally presmptive, It so

i

“tranépiras that Shri Pai referred to supra u&g himsglf the rapdeitory

‘of a;'order directing his ejection from the premises which he was

|
[} ‘ : B

Being aggrieved by that order, he praferred an application in

) .No.gss/gs which wss disposed off on 4.1.1954, by directing the
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order after giving an opportunity to Shri Pai of bsing heard witt.
regard to tHe alleged eub-lstting of the quarter after having
failed to share the accommodation with Sat. Vijayalakshmi, hed
instead alloued‘Smt. Vijayaiakshmi to be in solse charge of the

allotted accommodation.

4. We are told the aforesaid enquiry is underway and yet to

be completed. In that situation, we fail to see as to how an order
similar to the one which we had quashed on the earlier occasion
should have now been issued after merely changing the tsgs. Ths
impugned order is now directed against Smt. Vijayalakshmi whereas

on the earlier occasion, it was directed against Shri Pai, e

had held that the earlier order was bad in law because it had been
issued without the applicant therein being heard and the same position
persists even now. Now that we find the applicant herein Sat. Vijaya~
lakshmi ie a victim of circumstances being forced to vacate official
accommodation uithout'being heard. When the contreversy against

Shri Pai is still on the anvil with the enquiry being underway, we
think it was not proper on the part of the administrative authorities
to have underscored the right of the epplicaent to bs in possession of

the quarters during the pendency of the enquiry pending agsinst Pai,

’;h We, therefore, allow this application and quash the impugned order

TRUE COPY justice. No costs,

"t Annexure-'A', We also direct tha respobdents not to disturb the
S

; /%oseessidn of Smt, Vijayalakshmi until the enquiry against Shri Pati

1/.13 over and an appropriate order is passed therein leaving it open

f to the authorities to pass suitsble orders against the applicant in

aeccordance with law and in accordance with principles of natural
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